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during the years 1988,  1989,   1990    and 1991   are  as given below: 

(In  kg. 
 

(b) The Narcotic Drugs and Psychotro 

pic substances Act has been amended in 

the year 1989 in order to make the 

punishment provisions stringent. The Go 

vernment would propose any amendment 

of the Act to make punishment provi 

sions more stringent. 

Action against rice hoarders 

868. SHRI CHATURANAN MISHRA: 
Will the Minister of FINANCE be pleased  to  
state: 

(a) whether the Income Tax Authorities in 
Delhi have taken note of the unearthing of 
rice valued at Rs. 40 crores in January, 1992 
and have taken any steps against the three 
proprietors involved for concealing income 
and evading income tax; 

(to) if so, what are the details thereof; 

(c) if no, action has been taken what 
are  the   reasons  therefor;   and 

(d) whether the authorities propose 
to take action to ensure that the 
documents are not tampered with? 

THE MINISTER OF STATE IN THE 
MINISTRY     OF     FINANCE     (SHRI 

RAMESHWAR THAKUR): (a) to (d) The 
Department of Food and Supplies of the Delhi 
Administration had conducted checking of 17 
foodgrain dealers of Delhi during January, 
1992 to verify the quantity of stock available 
with them. The income represented by un-
accounted stocks if any will be liable for 
assessment next year. However immediate 
action has been taken by the Income-tax 
Department and information collected by the 
Delhi Administration has been obtained for 
the purpose of appropriate action in the 
assessment proceedings. 
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Irregularities in rural banks in Uttar 

Pradesh 
 870. MAULANA OBAIDULLAH KHAN 

AZMI; Will the Minister of FINANCE be 
pleased to state: 

 
(a) whether irregularities have been 

detected in some branches of rural banks in 
Uttar Pradesh; 


